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The existing limit of two years is
considered sufficient and claseification
of Government servants according to
service is mere suitable than classi-

fication bv-pay.

Th- Juestion whether and how a
~anilar contrnl could be exercisea uver
officers who a.< 60t drawing a pension
is under examination in the Ministry
of Home Affairs.

Sarr H. C. DASAPPA: May I know,
Sir, whether the Government have
ascertained how many of these Gov-
ernment servants have accepted em-
ployment in private business with
which they had intimate connection?

Surr B. N. DATAR: Sir, the number
is very small.

Surt H. C. DASAPPA: I can very
well understand the number being
small. If it is small, then it must be
easier to give their number.

Dr. K. N. KATJU: We require
notice.

(3310LOGICAL SURVEY OF RAIGARH AND
JAasPUR IN MADHYA PRADESH

*601. Dr. W. S. BARLINGAY (O~
‘BEHALF OF SHRT RATANLAL KISHORILAL
Marviva): Will the Minister for
NATURAL RESOURCES AND SCIENTIFIC
ResearcH be pleased to state:

(a) whether any Geological Suyrvev
was conducted during the period from
1939 to 1944 in the merged Chhattis-
garh States of Raigarh and Jaspur
fnow forming part of the Raigarh
District in Madhya Pradesh);

(b) if so, what mineral potentialities
‘were discovered as a result of such
survey;

(c) whether it is a fact that rich
gold deposits have been discovered
there; and

(d) when the report about the said
survey was submitted and what action
Government have taken thereon?
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‘e DEPUTY MINISTER For
NATURAL RESOURCES AND
SCIENTIFIC RESEARCH (Surr K. D.
Maraviva): (a) to (d). A statement
giving the information is laid on the
Table o'fvthe House.

Statement

(a) Yes Sir

(¥~ v uiTERCES OF n{ and ochre

wele noted in Jashpur but detailed
prospecting is necessary to establish
potentialities of the deposits. Titani-
ferous baugite of good quality was
found in sever2! parts of Jashpur but
deposits cannot be exploited econo-
mically unless facilities for cheap
transport become available. Occur-
rences of white clay, coal (inferior
grade) and low grade limestone have
been reported from Raigarh but these
are of little economic value.

(¢) Gold washing on the banks of
Ib, Maini. Sonajar and a few other
streams has been a long standing
practice with the local people of
Jashpur.

The source of the alluvial gold to
the tourmaline quartz veins which are
genetically connected with the grani-
tic intrusives has been traced. Crush-
ing tests made at Bangaon yielded
1-3 grains of gold per ton of quartz.
The assay made on eight specimens
of quartz collected at random from
the out crops of veins at eight different
localities showed a gold content rang-
ing from a trace to 16 penny-weights
to the ton. Some of the quartz veins
appear promising but it is not possi-
ble to make any statement regarding
their economic possibilities without
knowing whether they persist in
depths with their values. This requires
extensive prospecting.

(d) Exploitation of minerals is the
responsibility of the State Govern-
ments and all reports regarding occur-
rences of minerals in States are in-
variably brought to the notice of State
Governments.

Dr. W. S. BARLINGAY: May 1
know, Sir, what is the source of Gov-
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ernment’s information in this respect?
Is it the report of 19397

SHrr K. D. MALAVIYA: The results
of the investigation carried out by the
Geological Survey of Indiaaliring the
period 1939—44 in the Chhatusgarh.
State and Ra =7 —=es 1blish-
ed in thr ® ey s ological

né. 79,

Survey 7, & — il
General f{wort.

Dr. W. S. BARLINGAY: Dfes that
informationt still hold goog?

Surt K. D. MADAVIYA: Yes, Sir;
ta an extent they hald goad.

Dr. W. S. BARLINGAY: Has there
not been any further survey of the
area?

Surrt K. D. MALAVIYA: There
have been some further surveys. With
regard to Titaniferous bauxite good
quality has been found in several
parts of Jashpur but they will not be
worth exploiting, unless facilities for
transport and communications are
developed. With regard to gold, the
officers of the Geological Survey of
India have carried out some further
survey and the samples of eight speci-
mens collected show varying quantity
of gold ranging from traces to 16 d.w.t.
per ton. Some more investigations
were carried out in this area, but, they
do not envisage any better prospects
at the moment.

IRREGUI ARITIES AND FRAUDS IN GOVERN-
MENT DEPARTMENTS

*603. Surt H. C. DASAPPA (O~
BEHALF OF SHRI GoviNpA Reppy): Will
the Minister for FINANCE be pleased
to state:

(a) whether any decision has been
taken on the recommendations of the
Estimatess Committee contained in
paragraph 40 of the Ninth Report of
the Committee for 1953-54, that a re-
vort regarding all cases of irregulari-
ties, frauds, etc., in the various Minis-
tries should be submitted to Parlia-
ment every three months;

(b) if so, what is the decision taken;
and

£0) if 4 Jd=v1s10n has tat g0 far been
raken, the reasons therefur?

- Mzz DEPLiy MINISIER gop
FINANCE (Surt M. C. 8riu):
to (¢). The Comptrolle;r «nd Auditor-
General has’ decided to submit a
report on important cases of financial

| irregularities, frauds, etc., noticed in
audit in a particular financial year
within the first six to eight months of

the following year. He does not,
however, consider it practicable to

, prepare reports every three months as

suggested by the Estimates Committee.

Surr H. C. DASAPPA: May I know,
Sir, as to what are the difficulties in
the way of presenting these reports
every three months to Parliament?

Surr M. C. SHAH: The Comptroller
and Auditor-General, whose views
were taken, said:

“Responsibility for securing effi-
ciency of audit vests in the Comp-
troller and Auditor-General, This
is naturally kept under review con-
tinuously and steps are initiated
from time to time for securing
greater efficiency and control. It
has also been decided that the pre-
paration of Appropriation Accounts
should not necessarily hold up the
‘ submission of an Audit Report on
important financial irregularities. It
is proposed therefore to submit &
report on the important financial
irregularities noticed in Audit in a
particular financial year within the
first six to eight months of the fol-
lowing financial year. It is not
practicable to prepare reports every
three months as suggested by the
Estimates Committee.”

! Surr H. C. DASAPPA: May I know,
Sir, whether the other recommenda-
tion, that this information regarding
irregularities and frauds should be
made available to the Finance Minis-
try, has been accepted by the Gov-
ernment?




